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IK.P.ACHAYA.V.C. In this application under section 19 of the Administra-

tive Tribunal Act,1985, the Petitioner prays for regularisatitn 

of his services with effect from 18th January, 1955 but not from 

20th March,1957, 

I have heard Mr. G..Jena learned counsel appearing for 

the Petitioner and Mr. L.Mohapatra learned Standing CounsE 1 on 

the merits of the case. 

Mr. L.Mohapatra learned Standing Counsel submitted on 

the basis of the counter filed in this case that the grievance 

of the petitioner regarding regularisation of his services with 

effect froml8tk January,1955 has been allowed by the competent 

authority and since the petitioner had retired on superannuation 

in the year 1989,his retiral benefits have been calculated and 

the entite amount is ready for payment which mayreceiveby the 

Petitioner. 

The Petitioner is directed to receive the retiral 

benefits and the grievance of the petitioner has been 

by the competent authority.No further order is necessazy.1ience 

tris application is disposed as infructuous. No costs, 
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